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Title: Need to upgrade and rename the Central Board of Direct Taxes as the Department of Direct Taxes.

 
SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): I would like to bring an important issue to the notice of
Government through this august house that there is strong resentment among the officers of IRS about the faulty
organizational structure of the Department of Income Tax. It is headed by the CBDT, which is a statutory authority created
by the Central Board of Revenue Act, 1963 and part of the Revenue Department in the Ministry of Finance. All the senior
officers in the department including chairman and members are IRS officers. But the Revenue Secretary who heads the
Revenue Department is usually an IAS officer. The entire problem lies here. Both the CBDT and CBEC function under the
administrative control of Department of Revenue and its Secretary is from IAS cadre. The Secretary even writes Annual
Performance Appraisal Reports of the Chairman and members of both these boards. What is most heartburning fact among
the IRS officers is that the Revenue Secretary, an IAS officer, belongs to a junior batch than the IRS officers who are on the
boards of CBDT and CBEC. This means all the Chairmen and members of both the CBDT and CBEC should report to a
person who is junior to them, which is a cause of concern among the IRS officers, when all the IAS, IPS, IIS and IRS are
recruited through the same examination by the UPSC. Nowadays even some of the top rankers in the Civil Service
Examination are choosing the IRS over the IAS and IPS and most of the female candidates prefer the IRS to the IPS
because of the stable postings and postings in metros.

This means that a higher ranked Civil Services candidate who chooses the IRS becomes subordinate to a lower ranked
candidate who chooses the IAS. It affects the dynamism of the Income Tax Department and the morale of the IRS officers,
as everything is to be routed through the Revenue Secretary.

Therefore, to ease out the problems of IRS officers there is a need to immediately upgrade the CBDT to the status of
a department in the Government of India by renaming it as the "Department of Direct Taxes", with its Chairman and
Members having the status of ex-officio Secretary to the Government of India unlike the present status of ex-officio Special
Secretary.

I, therefore, urge upon the Government to upgrade the CBDT to the status of a Department by renaming it as the
"Department of Direct Taxes".

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 


